.59 Enguiry into
Monopolistic hold.

Mr. DEPUTY CHAIRMAN: In
sking the question you cannot make
speech.

Mgr. DEPUTY CHAIRMAN: ‘Work-
ig Journalist’ has been defined by
1is Act. So anybody who comes under
1e definition will get the benefit. You
mnnot go on arguing in the question
our. Jt is not a matter for argu-
tent.

st ofaz ot WY FFA Y
7% 7 wfafafw 95 77 § F «1r
wifaer § w1 ot foreierdy a1 qum
T | TR FE AF AR & A7
T ATIT WET &Y g7 A0 f 7 a5
B & &1 oy qug waa s fig
ECICTEESIE et B i

EPORT OF THE COMMITTEE ON
PETITIONS.

Sur1 JASPAT RCY KAPOOR
Jttar Pradesh): Sir, { beg to present
e Seventh Report of the Commitiee
1 Petitions 1n  respect of the 61
stitions  relating to the States
earganisation Bill 1956 committed to

The Committze has directed that
e copies of these two groups of
stitions be circulated as  papers to
e Bill and the same be sent to ihe
int Belect Committee aiso. I pre-
nt it.

-

eSOLUTION REGARDING ENQUI-
RY INTO MONCPOLISTIC HOLD

OF FOREIGN ADVERTISING
AGENCIES.

Mgr. DEPUTY CHAIRMAN: Shri-
ati Violet Alva for Mr. Kishen
1and.

Sarmmatr VIOLET ALVA (Bom-
y): Sir, I beg to move the follow-
g Resolution:

[ RAJYA SABHA ]
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“This House is of opinion that
Government should take steps to

enquire into the monopolistic hold
of foreign owned and foreign
controlled advertising agencies in
India and to ensere that the adver-
tising of Government spbnsored
companies, statutory corporations,
railways and firms which enjoy
financial assistance or protection
from Government, is done through
Indian advertising agencies only.”

Sir, it was in the month of Decem-
ber last year when we were discus-
sing in this House the Press and
Registration Bill that some of us com-
mented on the nature of advertising
done by agencies in India for the
newspapers. At that time, replying to
my comments; the Minister had said:

“I wish the question of advertise-~
ment is raised some other time and
I am prepared to consider 1t
sympathetically.” .

He had veritably paid me a compli-
ment further down when he remark-
ed: “Mrs. Alva has made great points
regarding advertising with which 1
quite sympathise.”

Sir, that long deferred promise, I
hope, will be fulfilled today on the
floor of this House. There is so
much to say on advertising and so
little is heard because it is not consi-
dered either an industry or a iype of
business activity which draws quickly
and sharply the attention of the peo-
ple in the public. However, 1 shall
try to go into as many details as I
can in thirty minutes though it has
taken more than six months to gather
data. Data is not available as we
would like to place it before the
House 'and even the meagre data that
I shall give may or may nol be exact
or exactly the figures may not be
accurate. However, let me begin by
thanking tnhe Government and especi-
ally the Information and Broadcasting
Ministry which is alive to the issue of
advertising agencies, foreign and
Indian, that exist in the country
today. If all the Ministries could co-
operate with the Information and
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Broadeasting Ministry, perhaps there
would be no place for a Resolution of
this sort to be brought in this House.
But since we still live with the old
hang-over of the British days, we
have to focus attention on what we
feel is’a right grievance made by our
Indian adveriisers who feel that they
have suffered all through the eight
years after Independence when we
have laid down fresh policies of not
only Indianising but revolutionising
our economics in this country and
built up new trends in business. This
Resolution is brought in that spirit
so that the Government’s hands may
be strengthened and that they pursue
their declared and accepted policy a
little more vigorowsly. Maybe, my
Resolution may ultimately go to the
waste paper basket, maybe, my
Resolution, reluctantly and with
modifications, may appeal to the hon.
Minister. I don’t say that this Reso-
lution, as I have drafted, may be the
final choice for the acceptance of the
Minister but I do wish his co-opera-
tion that we tackle this subject
successfully here today in this House.
l want to bring to your notice the
terrible handicaps and the serious-
ness of.the foreign competition that
we are facing in this country in the
field of advertising. Then I want to
make a plea in regard to an argu-
ment that the hon. Minister has made
in this House some time ago to say
that Indian advertising agencies are
not up to date nor are they efficient
and when Government hands over
business to them, they come to grief.
From personal knowledge of the
Indian advertising agencies I would
like to get an assurance from the
Minister today whether he feels that
the agencies are improving or deteri-
orating, whether the Indian advertis-
ing agencies have been sufficiently
financially backed to make improve-
ments and if not I want to know why
do they not improve, if he still feels
convinced that they don’t. When
our business is appreciated interna-
tionally and when our businessmen

can deal with any international prob-

lems, why is it that in this narrow
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field of Indian advertising we stil
suffer? Sir, I want to stress that ir
spite of the Information and Broad-
casting Ministry’s best efforts, very
recently, I think a month or two ago
shall I call it a farce—that may no
be Farliamentary but really it wat
nothing less than that—was enactec
when the Indian Airlines Corporfatior
gave its large quota of advertisemen
to a foreign firm after calling ug
about, 8 or 10 people to Delhi, mhkin;
them incur the large expense of abou
Rs. 1000 or some thousands, having
five minutes’ chat with each of then
and finally giving the contract t
Walter Thompson. I mean, one mus
now know where tostop these affairs
If this show is to be enacted—this sor
of farce-—every year, what are th
Indian advertisers to do who take th
trouble of coming to put their case
And they had an assurance that al

" would be treated equally and finall

such a huge contract goes over to .
foreign concern where the profits g
out of the country. These corporation
take money from the Government an
they hand it over to the foreigner:
I would like to have an explanatiol
on this point. The same thin
happens in the Railway Ministry
They do not entrust Indians wit
their publicity. I would like to knos
whether there is any reorientation o
new approach brought to bear on thi
subject in the Secretariat or whethe
Government officers are still sufferin
from a servile mentality that th
foreigners alone can do the job wel
Sir, I for one and many others in thi
House take strong objection to thi
state of affairs as it exists now.

Sir, with your permission, I woul
read out from the speech of th
President of the Indian Merchant
Chamber made at the third quarterl
general meeting in November 195!
He says:

“It is rather surprising and re
grettable to note that even afte
eight years of Independence, in th
various spheres of economic an
commercial services, foreign agen
cies are still in a dominant positio
In .the sphere of publicity and ad
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vertisement, the Indian interests
have no effective place. In fact, as
stated by Dr. B. V. Keskar, Minister
for Informatlion and Broadcasting,
of the Government of India, in the
Lok Sabha recently, the hold of
foreign advertisers in this country
is very strong. Advertising agen-
cies have an important role to play
in the matter of publicising efforts
at'med at the economic regeneration
of the country both in the private
and public sectors. With the ex-
pansion of the public secter and the
setting up of numerous Government-
owned and Government-aided en-
terprises and concerns, Govern-
ment have, naturally to engage the
services of advertising, agencies for
publicising the products of such
enterprises and concerns on an in-
creasing scale”.

Sir, I hope the House will kindly
bear with me a little more, if I read
a few more lines:

“Government are, therefore, in a
position to give direct encourage-
ment to the Indian agencies operat-
ing in the Advertising Sphere by
entrusting the work of advertise-
ment and publicising the products of
Government-owned and Govern-
ment-aided undertakings to the
advertising agencies owned and
managed by the nationals of the
country. Once the principle is
accepted that it is the duty of Gov-
ernment and all others concerned
to encourage Indian agencies, there
should not be any difficulty in
gsecuring for the indigenous under-
takings in the various spheres of
economic activity their rightful
place in the country’s economy.”

Sir, there have been protests by the
ferchants’ Chamber. They seem to
e alive to the issue, but still we
nd that these very merchants do not
ntrust their work to Indian advert-
sing agencies. It is they who own
1e Government-aided enterprises and
wporations and companies. They

]
!
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own the concerns and it is they who
do not do their duty. All the same,
1t is pleasing to note that they have
voiced a protest.

Sir, I do not think I shall have the
time to go through the very many
points that I have to make. But I
shall just run through the pomts in
a very short way.

Sir, out of the 30 advertising
agencies in the country which do

business of over Rs. 5 crores, 72 per

cent, of it is accounted for by some
five foreign agencies. That is to say,
72 per cent. of this busiress of Rs. 5
crores goes to these five foreign
agencies. What does it definitely
show? It shows that the Indian
arancies are not  getting their due
share.

Then a word about the Press Com-
mrssion’s Report. When we come to
the Press Commission’s Report, we
have to discuss very thoroughly how
pressure tactics operate in this coun-
try, on the editorial policy of papers.
Two marked things can be observed.
Whenever there is controversy on
Vanaspati, it does not get its fair
place in the press. Of late we have
noticed the same thing about our
soap iIndustry also. If this is not
pressure tactics, what is it? Why is it
that our papers do not publish the
information given to them?

I will read out from the Royal
Commission’s Report what they have
said about advertising:

“The editor of the  Daily
Express in England denied that the
paper refrained from attacking
advertisers. He said: ‘we are con-
stantly opposing monopolies; cartels
and combines in trade and we have,
in the course of my career attacked
Boots, the cash chemists, Wool~
worths’ the chain stores and Lever
Brothers’.”

May I know which paper here
writes about the Lever Brothers or
makes impartial criticisms?

“We also criticised the Ce-
operative Society very vigorously
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have carried on very violent cam-
paigns against the banks and against
the Bank of England’.”

Sir, this is a pointer io show how
free is our advertising, and what is
" the freedom of expression thai we
.claim at every turn? This is the state
.of affairs which we find our Indian
advertising agencies are in, and we
want something to be done by Gov-
ernment by the Minister here, and by
‘the other Ministries that are not h
represented just now on the Treasury
Benches. QOur Minister for Informa-
tion and Broadcasting has always
been helping us, he has always been
just to us and he has always encour-
.aged and said that publicity should
‘be done through Indian agencies. He
must now take his colleagues also
into his confidence.

Next, Sir, I come to some figures
;and since time is running out I will:
wonly give an indication......

SHrr V. K. DHAGE (Hyderabad):
You bave another twenty minutes.

SHrimAaTI VIOLET ALVA:
but I have matter for more
twenty minutes.

I know,
than

Here I want to state some figures
'which though they may not be very
accurate, I don’t think they are very
far wrong either. The total turnover
of advertising agencies is about

. Rs. 5 crores and some five foreign
:agencies among them get a business
«©of Rs. 3,70,00,000 per year and the
Indian agencies among them get onty
Just Rs. 1,43,00,000. I shall just name
these foreign advertising agencies.
‘They are:

J. Walter Thompson, D. J. Keymer,
Grants’ Advertising, L. A. Stro-
nach, Lintas, which is house
agency of Uni Lever Empire.

‘On a total they do a business of Rs,
3-70 crores. As against this business
done by five foreign agencies......

Diwan CHAMAN LALL (Punjab):
I do not want to interrupt the hon.
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Member. But may I ask if she 1s
not aware thatin Stronach, the shares
are almost all Indian? And is she not
also aware that Keymeres of Calcutta
is almost all staffed by Indians?

SurimaTi VIOLET ALVA: I am
referring to......

Diwan CHAMAN LALL: I wisa
she had nol mentioned the names,
because it becomes invidious.

SurimaTi VIOLET ALVA: l.am

referring to D. J. Keymer which nas

| closed down in Calcutta.

[

Then there are house agencies, the
Advertising and Sales Promotion,
Lintas, Shilpi, Veena Ltd., P. N. Joshi
& Co., Madras Advertising Co. Thesa
get 22°9 per cent. of the total deve-
lopment in the country.

Then, there are many industries
which get loans from the Govern-
ment, they get protection from the
Government and their names are
available in the papers that we get,
in the Indian Finance Corporation
Reports and in other papers too.

The Bengal Potteries Ltd,, éet a
loan from Government and the adver-
tising is done by Walter Thompson.

The Standard Batteries, Tatanagar
Foundries, Aluminium  Corporation,
Kassels Ltd., Matchwell Electricals,

Mysore Kirloskar, etc., are all com-
panies which get loan from the Gov-
ernment and yet all these firms spend
a sum of from three lakhs of rupees
to the lowest figure of 50,000 rupees
on advertising. Tata Chemicals, Cal-
cutta Chemicals, Radio and Electrical
Manufacturers, Tata Iron and Steel
Company, Indian Aluminium, Burmah
Shell, Standard Vacuum ete. are also
companies which give business worth
from 25 lakhs of rupees the highest to
Rs. 75,000 which is the lowest. These
are all concerns which are aided by
Government. In my Resolution, 1
have said that Government concerns
and statutory corporations or com-
panies that get assistance from the
Government should be encouraged to
do their publicity more and more
through Indian channels. 1 would
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like the Minister to bear in mind this
fact and to help the growth of the
Indian advertising agencies.

T come now to Keymer about which
My. Chaman Lall spoke just now and
I said that it had closed down in Cal~
cutta. I would like to know whether

a foreign advertising agency in Cal-

cutta closed down because of losses or
because 1t could not adjust itself to
Indianisation. I am told that this
concern has thrown out about 140
employees and I have just heard from
someone that these 140 employees
have started a new concern. Who has
helped them? Is it the old parent
body with a new name or is it a new
organisation or is it a co-operative
organisation?

I now want to focus my attention on
a few of the Government agencies that
do their advertising through foreign
firms. They are, the Indian Airlines
Corporation, the Air-India Interna-
tional, the Central and Western Rail-
ways, the State Bank of India, the
Aluminium Corporation, Hindustan
Aircraft Ltd., Indian Telephone Indus-
tries, etc  There are a few more but
for want of time I would not like to
go into them. I want to know whe-
ther there is any set policy or whether
we just allow these hodies to do as
they please. Are they so independent
as to do advertising through which-
ever channels they decide to have? I
think the Indian Airlines Corporation
does business to the extent of five
lakhs—I may be wrong—and the Air-
India International does business to
the extent of about seven lakhs of
rupees. I am not able to give the
figures about the Central and Western
Railways but the State Bank of India
does business to the tune of about one
lakh of rupees. So goes on the list.
The point is that when Government
helps them to run certain industry or
business, is it not the duty of the
Government to see that they do their
publicity through Indian channels?
The argument that the Indian adver-
tising agencies are not efficient, that
the Government
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there, but I want to know whether
that has been reviseca and whelher
these categories of firms keep in touch.
with the Indian -advertising agencies.
from time to time with a view to
seeing that.more and more publicity 1s
done through Indian firms. I would
like to know whether it is a wise
policy to entrust publicity to the tune
of 72 per cent of the total advertising.
in this country to foreign companies.
Along with advertising, they run a
market research department and 1.
want to know whether this country
has not come to a position when she-
should be independent of foreigners.
so far as the work of market re-
search is concerned. This should be:
ourg and ours alone and should not go-
to them. One house agency alone
does business to the tune of ninety
lakhs of rupees per annum and the-
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second agency, an Indian firm,.
alongside the first agency daes not.
do beyond eighteen lakhs. 1 would
like Government to analyse these

ngures to be in a position to assure
us that a re-orientation of policy would:
result in greater and greater business.
peing given to Indian companies that
are controlled by Indian nationals.

In the Resolution, I have said that'
Government should take steps to en-
quire into the monopolistic-hold of
foreign owned and foreign controlled
advertising agencies in India. It may
be that for reasons of the various trade
agreements and other policies enun--
ciated by the Government, it may feel
reluctant or difficult to carry on an:
enquiry. In any case, there was some-
sort of an enquiry made at the time-
of the Press Commission. The Press.
Commission itself has laid down very
clearly what the policy should be. My
Resolution, 1 its second part which
is the operative part, wants that the
Government should ensure that adver-
tising by Government sponsored com-

, banies, statutory corporations, railways:

and firms which enjoy financial assis-
tance or protection should be done:
through Indian channels only. On this
point, Sir, I would like to have a clari-

comes to grief, is ! fication from the hon. Minister as to-
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why it has not been done so far, I
raised this question recently, last
month—it is known to all—but even
then arecent contract went back to the
same foreign company. I would lhke
to know why we thought of calling so
many advertisers. Could we in five
minutes convince the authorities on
the efficiency of an Indian concern? I
do not think five minutes or one hour
is enough to ascertain the state of
affairs. I also want to know as to why
we are so reluctant to put confidence
in our own agencies. This lack of
confidence in our own nationals, in
agencies controlled and owned by our
own nationals, is deplorable. It is
indeed deplorable that after eight
years of freedom the President of the
Merchants’ Chamber should come out
with such comments that the Gov-
ernment is not doing enough to put
on a par with other business, the
Indianisation that is going on in other
industries, the advertising agency
business.

I want to touch on one more point.
The foreign advertising agencies have
been strongly entrenched in the coun-
try. I would like to know whether
they have made any effort to train up
any personnel as yet. They may have
done in a single case or two but, by
and large, they have not undertaken
the training of personnel. The per-
sonnel in the advertising line in India
is very meagre and he who joins has
to learn at his own cost. I have here
a copy of the memorandum that was
submitted to the Government of India.
I do not think I shall have time to go
through it here but on page 2, it is said,
*“If proof be needed of the over-whelm-
ing position of the foreign agency
India, one need only refer to the
monumental Press Commission’s
Report. The overwhelming foreign
business

in

interests and  advertis-
ing exert an unmistakable influ-
ence on the Indian press”. I have al-

ready mentioned the other thing about
the five foreign firms and so I shall
not dilate on that. When this is the
position, how do you expect your press
to be free from pressure tactics when
there is proof here that the foreign
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agencies that operate in India hold

you to ransom? They do hold you to
ransom for the simple reason that they
have gone on for eight years
Independence, without a voice of
protest. Whatever has been done has
been done chiefly by this one Ministry.
But I appeal to the Railway Ministry
and I appeal to the Commerce

after

and
Industry Ministry and Ministries of-
Transport and Communications why

we should not now change our out-
look, why we should not see and bring.
about in our secretariat a change or
outlook. Good or bad we have to
entrust our work to Indians, to the-
agencies that are controlled and are
owned by Indians, and I hope that the:
Information ana
Broadcasting. will convey this to the
various Ministries, especially to the-
Railways, and to the Ministries that
have something to do with communi-
cations and transport and to the Com-
merce and Industry and other Minis-
tries that they also change the outlook
and give more and more backing to.
the Indian advertising agencies only.

Thank you.

Mr. DEPUTY CHAIRMAN: Reso-
lution moved:

“This House 1is of opinion that.
Government should take steps to:
enquire into the monopolistic hold
of foreign owned and foreign con-
trolled advertising agencies in India
and to ensure that the advertising.
of Government sponsored companies,
statutory corporations railways, and .
firms which enjoy financial assist-
ance or protection from Govern-
ment, is done through Indian ad-
vertising agencies only.”

Surr Mp. UMAIR SHAH SAHEB-.
(Bihar): I would like fo express my-
self on this Resolution, Sir. I have
sent you a chit to this effect.

Mgr. DEPUTY CHAIRMAN: Some-
time later.

Surr  BHUPESH GUPTA (West
Bengal): Mr. Deputy Chairman, Sir, I
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-rise 1n support of this motion and at
the very outset I would like to make
1t clear that I do not have any brief
whatsoever for any advertising con-
cern but, if I were to make a choice
between Indian and non-Indian, natu-
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rally I would prefer Indian to non-
Indian  especially when I know
it for a fact and everybody

knows it for a fact that in the field of
advertisements it is the foreign inter-
ests that dominatle today and un-
doubtedly if they do 1t is the hang of
‘the old days which we want to over-
.come and eliminate.
very outset I would emphasise the im-
portance and urgency of eliminating
these foreign interests from this field
.of our activity in our land. At the
same time I would try to make out
here that it is also possible, it is also
necessary to ensure that Indian mono-
poly interests do not take their place,
that is to say, I would not be interest-
ed in replacing the foreigners by the
Indian monopolists Here agaih I
would like to have a great measure of
control on the development of mono-
polistic tendencies even in the Indian
advertising houses. How that is to be
done is a different matter. I think you
can take to the path of co-operative
organisations and institutions as had
been done in the case of D. J. Keymer’s
branch in Calcutta. To that I shall
come later.

Then names have been mentioned of
- the most important and leading adver-
tising concerns in the country and, as
you know, Walter Thompson and
Keymer top the list and there are also
others of very great stature and they
are also foreign-owned and foreign-
. controlled.

When the hon. mover of this Reso-
lution was speaking on the subject I
think Diwan Chaman Lall made an
interruption to say that some of these
concerns had been under Indian share
holding and all that. I do not know
as to how the shares are changing
hands, but they do seem to change
hands. We know that. We are not
interested at the moment in that kind
.of thing. All that we are interested
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in at the moment is to bring out the
pomnt that these are fnreign-owned
concerns. Some of them: may be of
course padsing some of their shares to
some Indian nationals. That does not
detract from the fact that these are
foreign-owned concerns. Now these
have to be climinated {rom this field
of business.

Now in the last year on the 5th of
December in reply to a question it was
adrnitted by the hon. Minister that the
amount of business given to three
foreign advertising agencies, namely,
Walter Thompson, Grant Advertising
and D. J. Keymer & Co. by the Direc-
torate of Advertising and Visual Pub-
licity on behalf of all the Ministries
of the Government of India, excepting’
the Ministry of Railways, was Rs.’
2,30,026 in 1953-54 and Rs. 2,44,122 in
1954-55 as against Rs. 3,95,513 and
Rs. 3,98,064 1in 1953-54 and 1954-55 res-
pectively given to six Indian agencies.
It is clear from the statements made
by the hon. Minister that these foreign
concerns do enjoy certain privileges
as far as the Government advertise-
rx\lents are concerned.

Then 1in the Press Commission’s Re-
port it is pointed out on page 90—I
am reading this portion—

“At present the advertising agen-
cies account for a substantial por-
tion of the advertisement volume
of the newspapers and periodicals,
There were 169 agencies in operation
in }951 which were conducting busi-
ness. Their total turnover was
about Rs. 35 crores of which Rs. 278
crores were advertisements placed
with newspapers and periodicals,
the balance of Rs. 72 lakhs being
spent on publicity through other
media. The advertising agencies
are mainly (about 75 per cent.)
situated in metropolitan towns.
Fully half of the total turnover of
advertisements placed by agencies
with the newspapers and periodicals
is accounted for by 5 big agencies.
Out of these, four are owned by
foreign interests and the fifth,
though now owned by Indian
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nationals has some foreign associa-
tions.”

This is wnat was stated in the Press
Commission’s Report although it re-
lates to an earlier date, that is to say,
1951. I do not think the situation has
very much improved since. There are
.other facts. We find that 60 per cent.
.of the totzl advertising appropriations
spent in this country go {o foreign
concerns. As aganst this phenomenal
figure spent on three principal foreign
:advertising agencies, only 40 per cent
are spent on over 109 Indian adver-
{ging agencies, thst is to say, taking
the picture as a whole it 1s the foreign
interests that continue to dominate the
scene. It is another aspect of the
matter, but what is most surprising
-in this matter is that the Government
is backing the foreign advertising
institutions and concerns and I do not
see as to how it should not have
been posgible for the Government to
back up the Indian institutions and
the Indian advertising houses in order
to carry out Government advertise-
ment assignments. We are told that
Indian institutions are not efficient,
but that is something which we are
being told day in and day out. 1
think, Sir, given due encouragement
and assistance and help Indian insti-
tutions would rise equal to the task
and fulfil the function admirably well.
That has been shown in other fields
:and I do not see that this particular
field is going to be an exception to
our common experience in this matter.

Now it appears that the nationalis-
ed industries, instead of making use
of Indian concerns, give preference to
foreign concerns and there, again, I
find that about Rs. 18 lakhs worth of
advertisements go to foreign concerns
from the nationalised industries. I
think it is very unfair. We have our
nationalised industries in the State
sector; they function directly under
the Government and it should be pos-
sible for the Governmant to so direct
these concerns that their adve tise-
ments are given to Indian nationals
and to Indian institutions. I do not
rsee why it should not be possible for
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the Government to prevail upon the
managements of thase industries, of
these business undertakings in the
State sector to remudy the situation.

Then we find that certain private
industries which are supported by the
Government erther by way of financial
loans and so on also give their adver-
tisements to foreign concerns and that
way Rs. 33 lakhs worth of advertise-
ments are given to foreign concerns.
Now, one mght say that these are
private concerns, not under the con-
trol of the Government and it would
not be fair on the part of the Gov-
ernment to dictate terms to them. I
think since the Government is back-
ing up these industries, the Govern-
menb can tender advice to them say-
ing that the advertisements should
go to Indian concerns. If that atti-
tude is taken by the Government, I
am sure, most of these firms will ac-
cept the advice of the Government and

- will act accordingly.

Then we have a number of foreign
manufacturers in this country with
whom the Government enter into
various forms of'agreement and con-~
tract. They also give their advertise-
ments to foreign concerns. Over a
crore of rupees worth of business is
given to the foreign concerns.

That is how we find in the field of
advertising these foreign institutions
and foreign Dbusiness houses are
dominating today. A great tribute has
been paid to the hon. Minister and he
was listening, I thjnk, with great
enthusiasm to the tributes that were
showered from the back benches to
the Treasury benches. Now, I would
also be very happy to pay tributes to
the hon. Minister if he would reallv
indicate that he had certainly made a
change in the situation. As far as
we know, nothing much has been
changed, although I am not at all say-
ing that things are just as bad as they
used to be some five years ago. May-
be, certain small changes have been
made. In fact in reply to question he
said last December that gradually
changes were being made. I woulc
be interested in knowing the pace os
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progress. The Ministry of Informa-
tion and Broadcasting should tell us
as to what has been the rate of pro-
gress in the field of patronising the
Indian concerns and how that is being
done. Our fear is that some consola-
tion advertisements are being given to
certain Indian firms whereas the
British and foreign concerns are being
pampered as before. That is our fear.
Maybe, some crumbs are being thrown
here and there but that does not affect
. the situation very much in favour of
the Indian interests in this particular
field. We would like to have more
facts on this subject.

Sir, I think this matter should not
be viewed merely from the point
of view of business. Public policy
is also involved in it. Foreign con-
cerns would be conducting their busi-
ness in a manner not very helpful to
national interests. For instance, these
people will not draw upon our literary
and artistic heritage in  preparing
their advertisements. On the con-
trary, they would be doing something
which would not be*in accord with
our national interests and that is some~
thing which is very common. We
come across such grotesque advertise-
ments given by foreign concerns and
they are published. We see some-
times in newspapers and posters in
the railway stalls certain types of
advertisements which if I were in
power I would ban by law. These
foreign concerns are pastmasters in
indulging in such type of atrocious
and unhealthy advertisements in the
interests of their business. And that
is something which has to be put a
stop to. The Indian advertising con-
cerns would be more amenable to
using this for promoting Indian art
and culture. I do not know how far it
is possible to promote Indian art and
culture through this medium of ad-
vertisements, but if anything in that
direction were possible, it is the
Indian concerns who might be relied
upon for doing so; not the foreign con-
cerns.

(Time bell rings.)

How much time is allowed, Sir? -
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Mr. DEPUTY CHAIRMAN: Fifteen
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i minutes.

Surr BHUPESH GUPTA: Sir, some
of the advertisements are really bad.
and they should be, as I said, banned.
Therefore I would like here to im-
press upon the hon. Minister that this.
whole question should be gone into
with a view to (1) eliminating the
foreign interests in this  particular
field and (2) preventing the growth of
Indian monopoly in the realm  of
advertisement and promoting co-
operative and other institutions where
monopoly does not grow. As far as
we are concerned, we know that so
long as capitalism remains it will be
necessary for them tu have  these
advertisements because competition.
will be there; but since we have to
put up with this system, let this insti-
tution pass’ into Indian hands and let
the foreign elements be eliminated
from the field lock, stock %nd barrel.

Surt H. P. SAKSENA (Uttar Pra-
desh): 1 find myself this morning on
the horns of a dilemma. There is a
clash and conflict between the head
and the heart. The heart goes out in
sympathy with and in support of the
mover of the Resolution who cham-
pioned the cause of the Indian adver-
tising agencies in her excellent exposi-
tion in a very admirable manner. On
the other hand, my head refuses to fall
in line with complete tabooing of
foreign advertising agencies the effi-
ciency of which over our own adver-
tising agencies is a thing which cannot
be doubted. Rigid nationalism, Sir,
I beg to give a humble warning, is a
double-edged weapon. Rigid nationa--
lism, let us not think, is only beneficial
and profitable; sometimes it proves
very detrimental and harmful too.
So with this reminder before our eyes
we should proceed on the question ef
patronising the Indian advertising’
agencies at a slower pace. The mover
of the Resolution as well as her sup-
porters admitted that things were:
improving and that much more adver-
tisements were now being put through
Indian advertising agencies than they
used to be put through before. So
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‘ith this improvement before us let us
'y to hasten slowly. For my part, I
m firmly of the opinion that thetwo
ypes of advertising agencies will have
o live side by side at least for some
ime, at leasl till the time when the
ndian advertising agencies come up
o the same level and the same stan-
lard of efficiency that the foreign
dvertising agencies have attained and

cquired by their long wuse of
flicient and better financial
yasition. The hon. the mover of

he Resolution complained that there
wvas a lack of confidence in our own
wdvertising agencies and that is per-
i1aps the reason why all advertise-
nents—not only 28 per cent according
;0 her figures—are not being put
through by the Indian agencies. I
shall be very sorry if this belief was
correct. I dgo not say that her appre-
hension is absolutely unfounded but
I am inclined to state that it looks to
me to be exaggerated.

12 Noon.

Now, there is another additional
advantage which we in our zeal for
indianisation are losing sight of. That
additional advantage is for the benefit
‘of the country as a whole, for the
benefit of our traders our merchants,
our Government even, in that these
advertisements put through foreign
agencies secure and cover a larger
and bigger circle of readers of adver-
tisements. And, therzfore, thev are
financially, too. of benefit to us and
that factor of advertising should not be
Jost sight of. With a little personal
experience of this advertising bus-
iness I know that an advertiser’s
mind worksg in the same manner and
in the same fashion as that of a Bania.
A Bania would invest his money in
a branch of trade which brings him
‘more money, the investment of which
is secure and the returns on which are
‘going to be quick. Now, all these
fartors an advertiser—be it a Govern-
ment or be it a private individual—
has to bear in mind and all these fac-
‘tors work together when their adver-
tisements are concerned. So, while
I would very much appreciate the

I
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hon. Minister for information and

Broadcasting sending a directive, to
begin with, to the nationalised indus-
tries and even to the different Minis-
tries and to all Government depart-
ments and establishments that as far
as possible the advertisements should
be placed with Indian

agencies, as I submitted earlier, the
thing should not be exclusive; it
should not be a taboo. With these

words, I give my partial support to the
Resolution and hope that the process
of expediting the use of Indian and
indigenous advertising agencies will
he made greater and greater than it
is now.

Surr B. C. GHOSE (West Bengal):
This Resolution as I find it has two
parts. The first part relates teo an
enquiry into the monopolistic hold of
foreign owned and foreign confrolled
advertising agencies in India. And
the second part is in regard to the
desirability of Government taking
advantage of Indian advertising firms
in relation to its advertisement of
nationalised concerns, railways, and
so forth. In so far as the first part 1s
concerned, I do not think that that is
necessary and I do not think that we
nave any need to enquire into the
working of foreign owned and foreign
controlled advertising agency firms.
Sn long as it is the policy of Govern-
ment to permit foreigners to operate
in this country—whether we like it or
not and so long as it cannot be stated
that they are functioning in an anti-
national way—I do not think that if
there is a private sector they should
he subject to frequent enguiries. So
that, in so far as this part of the
Resolution is concerned, I am afraid,
I cannot accord it my support. But
in so far as the second part cof the
Resolution is concerned, there is abso-
lutely no conflict between my head
and heart in giving my full support
to that part of the Resolution. It is
difficult for me to adduce arguments
in support of this very desirable pro-
position, as I do not krow what argu-
ments could be advanced against it. 1
should have liked very much Dr.
Keskar to speak first if he were

advertising
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opposed to it, because I think thatany
reasonable person should support it.
But the likely objections may be these
and I am {rying to analyse them.
First, it might be stated that it might
mean discrimination. But I do not
think that argument holds water be-
cause there is no question of diseri-
mination involved. Government have
gone out in different fields of activity
in assisting and furthering Indian
participation, progressive Indianisa-
tion of Services and so forth. Even in
the tea industry, I believe, the Gov-
ernment 1s trying to break the mono-
poly of foreign tea broking firms by
supporting the rise of Indiar firms in
the tea broking business which is a

very specialised and a kind of mono-,

polistic business. So, I do not think
that Dr. Keskar would advance that
argument at all because that is—if I
might say so—a preposterous argu-
ment.

The second argument may be that
we have not firms of sufficient quality
and standard. Now, let us first exa-
mine whether that proposition is true.
T submit that that proposition is not
quite true, although in reply to a
question by the mover of the Resolu-
tion, the hon, Minister for Informa-
tion and Broadcasting did say that
‘they sometimes find themselves in
difficulties when they had entrusted
advertising business to Indian firms.
Now. I do not know if you are aware
that one of the most important adver-
tisements that appear in papers is
that of the Tea Board and that adver-
tisement is, I think, by an Indian
agency. I do not think that anybody
here would contend that the art
quality attained by the firm which is
entrusted with this advertisement
work is in any way inferior to the
work done by any of the foreign
agencies, because every one of us has
seen the advertisements of tea. And
as for myself I can say that I am per-
feetly satisfied with the quality of
work done by that firm. Now, if that
is g0, then it cannot be contended that
there are no Indian firms of adequate
standard and quality. The question

[ RAJYA SABHA ]
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then may be asked that there are not:
sufficient numbers cf such Indian
firms. And if there are not sufficient.
numbers then all the advertisements*
could not probably ba entrusted to:
them to be properly handled. On that
1 have not, I am afraid, sufficient in-
formation. Prokably the hon. Minis--
ter knows better as to how many-
Indian firms there are who can com-
pare favourably or who are probably’l
beiter than foraign advertising firms.
But to the extent that there are, there-
can be no argument that so far as
Government advertising work is con-
cerned, it should be entrusted to such
firms. I understand that these Indian-
advertising agency firms had met:
Government and they were given cer-
tain assurances. And I find that the-
Ministry of Production had subse-
quent to the meeting issued directives.
to z2ll corporations under its control
to maka use of Indian advertising
agencies. [ should have thought that
that directive would have been based
on an appreciation of the work that
could he performed by the Indian
advertizing agency firms. But  the
surprising part of it is that, even
thereaiter, many public undertakings:
like NEPA Mills and the new nationa-

lsed TInsurance Corporations have
entrusted their work to foreign
agencies. This certainly is surprising.

I had said just now that a question
might be asked as to whether there
were sufficient firms of the requisite
standard available to handle all the
work. If there are not, I believe that
there is a duty cast upon Government
to create conditions so that an ade-
quate number of firms of the requisite
standard may come up. Everybody is
aware that advertising is a specialised
job. Then there should be provicion
for the training of personnel. I find
in the memorandum which the Indian
Advertising Agency firms submitted .
to the Government that they had also
made certain proposals in this regard.
I should very much like to know if
Government has taken any action in
this regard because it is desirable that
Indian personne! should be trained to
equip themselves for this highly
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specialised work. But, so far as the
Re-olution is concerned, I do not .think
thai so eminent a person as the hon.
Minister would in any way object to
tha second portion of the Resolution
and it is really a little shameful that,
while we have firms of adequate
standard and quality, Government
business should be going out to foreign
agency firms. This is not sectionalism.
It ix certainly the duty of the Gov-
ernment to assist their own nationals,
particularly when they are of the
requisite quality. Even if the quality
were a little inferior, I think it would
have been the duty of the Govern-
ment to assist them so that they
might be encouraged to improve.

As I said, T do not have anything
more to say except that I give my
wholehearted support to the second
part of the Resolution.’ .

Dr. ANUP SINGH (Punjab): Mr.
Deputy Chairman, Sir, I am in agree-
ment with the substance and the
spirit of the main Resolution. I would
like to make just one or two suggest-
ions as a sort of modification.

In the second part of the Resolution,
I notice the words “is done through
Indian advertising agencies only.” 1
am in agreement with those who
have suggested that we should fully
encourage all our national agencies.
All possible steps should be taken to
encourage them. But I am inclined
to think that some of our own agen-
cies are not at par with the foreign
agencies. But that certainly does not
reflect any incompetence or warrant
any generalization that our people are
incompetent,

Surr B. C. GHOSE: May I interrupt,
Sir? Is he of the opinion that there
is no Indian firm of equal standard?

Dr. ANUP SINGH: No. I am in
favour of deleting the word ‘only’.
I would say that every step
should be taken to encourage our
own nationals and as far as possible,
other things being equal, it wil] have
to be judged in terms of each and
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every issue as it comes. Wherever
the standard and all other considera-
tions are equal, the Indian should be
preferred. But having given the for-
eign agencies thce freedom to function
i our country and having agreed that
we are not going to discriminate:
agamnst any one simply because he
happens to be a foreigner, I think that
the word ‘only’ is too drastic. That
should be deleted and some more
proper term—Ilike ‘so far as possible’—
should be preferred.

That is the only thing that I would
like to add; for the rest, I am in
favour of the Resolution.

sty aiast faws (I 93 ¢
IR wgRA, oA, & ey
AT T WY FENd F ated
ARGT F77 &, e 777 safeaq gL g o
9T 98 WEAT EET AT F I
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Barr S. MAHANTY (Orissa): Mr.
Peputy Chairman, I am thankful to
the hon. the mover of this resolution
for having spotlighted the attention
of this House on a very important
aspeet of the newspaper industry.
So far as the spirit of the Resolu-
tion is concerned, I feel there can
be no two opinions about it. We all
feel, and feel very strongly, that in
the context of the progressive India-
nisation of our commercial concerns,
these foreign advertising agencies
ought to have closed their shops
much earlier. But there are one or
two other factors which we should
not also lose sight of Oftentimes,
the cry for progressive Indianisation
has served as a premium on ineffi-
ciency. I do not suggest thereby that
Indian talents, Indian commercial
talents, are not up to the task of
organising the advertising agency
business in this country on a par
with the foreign concerns. But I
will cite here a very small example.
You know that a very well-known
travelling agency has closed its con-
cern in Calcutta. I am not going to
name that concern, but it is a matter
of common knowledge that that
travelling agency was very efficient,
was very prompt, in booking seats
not alone on the railways, but on the
airways and in ships also. Now,
after that concern has closed down,
—and we thank the concern for its
good sense—the travelling public
have been undergoing infinite diffi-
culty in getting their passages book-
ed, may be in a ship or may be in
an aeroplane. So, while I am second
to none in the desire that there
should be progressive Indianisation
so far as the sector of advertising
egencies is concerned, we should not
be carried far away in our patriotic
fervour and we must also see that
our concerns come up to a tolerable
standard. In this particular case, I
completely disagree with the views
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that haye been expressed that Gov-
ernment have got anything to do to
bring these concerns up to a proper
level. Here is a matter which cannot
be done through spoon-feeding. That
ijs a very important matter which
we should not lese sight of. But
then this monopolistic hold af the
foreign .advertising houses is not a
cause; ¥ is only an effect. What has
contributed to it has also got to be
analysed. The Press Commission had
conducted a sort of survey in respect
of 34 advertising agencies. 'The
volumes of advertisements in the
different sectors which were noticed
by the Press Commission were as
follows: ‘General consumer advertis-
ing was to the extent of 17°1 million.
Specialised advertising was to the
extent of 4'2 million. Government.
and insfitutional advertisements were
to the extent of 1°1 million. If we
eare to analyse these figures, we will
find that specialised advertising and
the general consumer advertising
are mostly in the hands of the foreign
firms. Specialised advertising means.
mainly mechanical and industrial
advertising. It is a matter of com-
mon knowledge that this sector,
not alone in its advertising but in
the production of it, is mainly cen-
trolled by foreign concerns. There-
fore, naturally those concerns always
place their advertising budgets in
the hands of these foreign agencies.
In regard to general consumer adwver-
tising—advertising of goods, luxury
goods, cosmetics, medicines and so on
and so forth which come under this
category—it is a pity that even in
this sector, we are not producing
these consumer goods in this country

by purely Indian firms, what to-
talk of advertising those products
through Indian advertisers. Who can

ever believe that in this country the:
Indian talent is not good enough to

produce even match boxes, so that
there should be a WIMCO? We-
have our Godrej and we have our-

organised talent in the.sector of the
soap industry; yet, we must have
Lever Brothers. Therefore, nobody
should get away with the impression

that only in the advertising sector-
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the foreign concérns are getting the
major slice. Advertising means only
the advertising of products. Unfor-
tunately, the production of such
goods is all in the hands of foreign-
controlled firms. Nonetheless, it is
not my intention to say that these
foreign advertising concerns should
carry on the business which they
have been carrying on so far. If the
Government has got anything to do
in the matter, my only request is
that the Government should make no
delay in discharging their duty, which
4s already belated. There is also an-
other aspect concerning this adver-
tisement policy to which I would like
to invite the attention of the hon.
Minister. Sir, I am not so much
against monopoly but I am against
the demoralising effect of a mono-
poly. If there is advertisement
smonopoly, I don’t bother very much
about it but I am concerned if that
monopoly exerts a kind of demora-
lising effect on the integrity of jour-
nalists. In this context I will submit
that the Government also operate as
a kind of monopolist in the sector
of giving advertisements. If you
look at the Press Commission’s Re-
port, you will find that in some of
the -smaller States the newspapers
depend a good bit on the Govern-
ment for getting advertisements.
The Press Commission has reported
that in Assam two papers complete-
ly depend on the Government for
the advertisement revenue to the
extent of 27 per cent and 26 per
cent respectively. Two dailies in
Hyderabad depend on the Govern-
ment for their advertisement revenue
to the extent of 17 per cent and 18
per cent respectively. In Bombay
two dailies depend on Government
for 20 per cent of their advertise-
ment revenue. In Punjab, two dailies
depend for 29 per cent and 15 per
‘gent respectively. In Bombay, the
Press Commission points out that a
paper, with a negligible circulation,
receives substantial  advertisements
from the Government. In West

Bengal a newly started paper now’

gets one-fourth of the entire adver-
tisement of the Government of the
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State concerned. In this seetor, here
is a monopoly which we should not
lose sight of. Here the effect of this
moénopoly is demoralising and is
degradirig. In this particular matter
I do not think that the Governmerit
of India have got anything to do nor
I am going to press it before the
hon. Minister, except to appeal to
the sense of morality of the powers
that be in the States concerned. Then
there is another aspect. The Press
Commission also invited attention of
the Government to the discrimination
not only between foreign firms and
Indian firms but between English
papers and language papers. I will
Presently give you the figures for
the year 1951 for which I have got
ready figures with me. The adver-
tising agencies patronised English
papers to the extent of Rs. 1-82
crores whereas the language papers
get only 09 crores of rupees. But
the fact has to he remembered that the
English daily papers enjoy only one-
fourth of the total circulation of the
newspaper in this country. There-
fore here is a matter which is beset
with a number of complex pro-

blems. It is not merely a Qquestion
between the foreign advertising
agency and the Indian adwertising

It is not merely a question
of monopolistic hold. Here is a
question of an over-all advertise-
ment policy and I feel personally that.
I don’t know why the Government
is so chary of bringing into existence
the Press Council about which the
hon. Minister was so hopeful. When
that Press Council comes into exis~
tence, 1 believe that it will examine
this question and will give such
directives for being followed by all
the parties concerned. In the mean-
time with all the emphasis at my
command, I will urge upon the hon.
Minister to see that the Indian ad-
vertising agencies get not only due
share but they get a major share in
the field of advertising. I will close
with two suggestions. One is, the
Second Five Year Plan will provide
for the expending activities of pro-
duction, as a result of which there

will be more necessity for adver-

agency.
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tising. I wonder why the Govefn-
ment of India in the Ministry of In-
formation and Broadcasting does nov
set up a small unit for advertise-
ment. It is a well known fact that
these advertising agencies get—which
varies from paper to paper and orga-
nisation to organisation—a commis-
sion from 25 to 40 per cent. If during
a particular year the total runover
from advertising agencies could be
to the extent of Rs. 4 or 5 crores, I
think the Government can earn about
a crore if they set up a small unit
in the Ministry of Information and
Broadcasting. Moreover I don’t believe.
that advertising requires a great deal
of expert knowledge. I had something
to do with advertising and I know
how these advertising agencies func-
tion. Black-making, designing and
then giving appropriate captions—
these are matters which require not
very specialised or expert knowledge.,
The only trouble is that these foreign
concerns have gained an inertia in the
market. Therefore when a firm or
when a client goes to entrust his
particular job of advertising, he goes
to such concerns which have already
gathered inertia in the market and
therefore these Indian firms which
are coming up, don’t get the patro-
nage that they deserve. It is a very
simple matter. I personally feel that
there is no need to bring a Resolu-
tion. The Government with a sense
of urgency, could have effected all
that the Resolution seeks to achieve.
With these words, I support this
Resolution so far as it relates to
giving more patronage to the Indian
advertising agencies.
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SHRIMATI T, NALLAMUTHU
RAMAMURTI (Madras): Sir, I rise
to give my warm support to the

Resolution which has been so ably
moved, with an array of statistics
and cogent arguments by my sister
the hon. Shrimati Violet Alva. I am
very happy to note that there is a
consensus of agreement from all
Members who have spoken on the
Resolution in support of the Resolu-
tion. The principle that is implied,
namely, that as a Welfare State we

_appeal to the
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should sponsor and support and

nourish and cherish our own Indian
adveriising agencies goes without say-~
ing. Our agencies might be infants.
I am surprised at the statement made
that our indigenous advertising agen-
cies, when the Government gives over
advertisements to them, they are not
properly carrying them out and it
comes to grief. Which child, when it
was born, showed hyper-efficiency
straightaway? Our agencies are in
the state of infancy. We have not
been a nation of shop-keepers nor a
nation of traders on the high seas. We
have been the upholders of art and
culture. Today we have entered into
the industrial sphere and we are com-
peting with other nations with great
competence and wish to make our
own stand in the world and as such,
our indigenous advertising agencies
that are trying to do their best for
advertisement, need the State &up-
port and even  bounties should be
given to them to go ahead with the
efforts which they are making in the
right direction. The economic side
of it I am not here to stress. One of
my sisters had said that our agencies
should not be spoken against as being
inefficient, for after all the employees
in many foreign advertising agencies
were Indians. That is true, but on
principle we should encourage the
development of our own indigenous
Indian advertising firms.

I am sorry that an hon. Member
who spoke just before my getting
up to support this Resolution said
that he did no{ believe that adver-
tisethent needed expert knowledge.
It is on that and that alone that I
rose to speak. The art, the science
and above all the psychology of
advertisements, these constitute a tre-
mendous asset to any country, and
to any agency that has taken up the
work of advertising. I had been
abroad—not that our country does
not specialise in that way—but the
whole approach in these countries is
to the educative side, to study and
psychology of the
masses, how to make them under-
stand, how to attract the people, how

to make them look at some posters
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or some advertisement so that they
may be drawn to it, in spite of them-
selves. You enter a shop in' the
western  countries like ‘Sel and
Ridges’ or ‘Liberty’ in London with the
intention of spending not a penny,
but you come out of it with
your purse almost empty, you buy a
lot, because the whole parapherna-
lia, the whole approach is psycholo-
gical, and educative propaganda.
Not only on the art side but also on
the science side of it, every effort is
made to draw the customer and, in
spite of himself, he is drawn and he
spends and thus they achieve the
purpose of advertising, which is to
* get a large number of customers. It
is not just paper advertisement I
am referring to. When you go to
Picecadilly Circus in London for
example, you find in large electric
illuminated multicoloured letters in
continuously moving chain to tell you
“Eat more fruits and keep fit”, “An
apple a day keeps the doctor away”,
“Buy British goods”. For every-
thing there is advertisement. “It
pays to advertise”—they have learnt
this art. I will not say anything
more than submit that in every place
I visited there was this psychological
approach to advertising and that, I
feel, is at the root of the success of
these advertising agencies. There is
beauty, there is art and there is
scientific accuracy and that is the way
these people make their mark in every
field they enter.

Apart from that, Sir, though it
may not be in the Resolution proper,
it is I think, implied in it and now
that there has been so much dis-
cussion on the subject, may I ask,
“Why not the State undertake a
scheme for training for this kind of
work? Why not they start ‘a school
for advertisement’ for training people
where the people could be properly
trained?” One hon. Member refer-
red to it slightly. We should have a
school for training the personnel
for advertising work so that the
work might be done properly. This
is very essential and I am sure when
it is established nnd our people are

properly trained in the technique of
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advertising, there will be no question
of indigenous Indian agencies not
being able to hold their own against
foreign or other competitors in the
field. Thank you, Sir, for giving me
this opportunity to offer my remarks
on this vital subject.

Tue MINISTER ror INFORMA-
TION anp BROADCASTING (Dr.
B. V. Keskar): Mr. Deputy Chair-
man, I have carefully listened to the
debate and also to the introductory
remarks of the mover of the Resolu-
tion. I would first of all, like to. try
to stick to the Resolution and not
digress either into the question of
advertisements in general or with
regard to the details of Government’s
advertisement policy with regard to
all the Ministries. That will lead
us into a debate which will probably
not be completely in accord with the
object of the Resolution itself.

Sir, there are two parts to this
Resolution. Firstly, the Resolution
wants an enquiry. As far as that
part is concerned, I am of the same
opinion as my hon. friend Mr. Ghose
that this appears not at all necessary.
Recently, the Press Commission held
a very exhaustive enquiry into thie
subject. As hon. Members will find
from the Report of the Press Com-
mission itself, the Commissi~n had
the benefit of a very detailed memo-
randum submitted by the advertising
agencies and their associations. They
had also before them other facts
and figures relating to advertise-
ments and in their Report they have
summed up the situation in an
admirable way. This will be found in
paragraphs 248, 252, 253 and 262 of
the Commission’s conclusions. There
is no mystery about either the facts
or the statistics of advertisements
and I do not think any useful purpose
will be served by trying to have
another enquiry in regard to this
matter. Therefore, I feel that as far
as this part of the Resolution is con-
cerned, it is entirely unnecessary. In
fact, if the hon. Member who moveé
the Resolution wanted some informa-
tion about the foreign advertising
done here, it could have been got
very easily, to satisfy her and those
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who wanted to be satisfied about
this subject, No such exhaustive
enquiry is required for that.

Then there is the other part of the
Resolution which is that Government
should ensure that the advertising of
Government sponsored companies,
statutory corporations, railways and
firms which enjoy financial assistance
or protection from Government, is
done through Indian advertising
agencies only. So the Resolution
wants the Government to ensure this
and I would like to analyse this
part of the Resolution before coming
to the Government’s policy. The
Resolution refers 1o Government
sponsored companies, statutory cor-
porations, railways and firms which
enjoy financial assistance or protec-
tion from Governmeni. These cover
practically 90 per cent of the con-
cerns in this country, because as hon.
Members are aware, a large amount
of business in this country gets pro-
tection in the form of import duties,
import restrictions, export restric-
tions and so on, so that our concerns
might prosper and might not have
unfair competition from outside. So
it means that Government will have
to enforce that on practically the
major part of Indian industries and

the Resolution asks that all their
advertisements must be done only
through Indian agencias. However

desirable that might be, I am afraid
it is not a practical suggestion and 1
am afraid it will not be possible to
accept such a suggestion.

I would, however, like to say a
few words regarding the spirit of the
Resalution and firstly I might be per-
mitted to......

Surr B. C. GHOSE: 1t the hon.
Minister had omitted that portion of
it and confihed himself only to the
others, to public undertakings,
railways and public corporations....

Dr. B. V. KESKAR: I am giving an
opinion on the Resolution; I am net
opposing or supporting the Resolu-
tion.

[ RAJYA SABHA ]
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Surr B. C. GHOSE: But what is

your answer?

Dr. B. V. KESKAR: If you will
let me finish, I am just coming to
that. I am saying that this proposi-
tion in the Resolution is not a prac-
tical proposition.

As far as the other part which
can be practical and about which I
am now going to express mpyself, I
would like first of all to say one
word regarding advertisements and
another word regarding Government
policy in general. We have to
remember before we come to any coh-
clusion regarding the matter of
advertisements that there are certain
reasons why we find in this country
a dominance by foreign advertising
agencies. Firstly, advertisement is
not a medium which we in this
country have been accustomed to
very much for influencing public
opinion. You will find that from the
very beginning it was the foreign
agencies which began a large-scale
use of advertisement, whether
through posters or newspapers and it
is they who brought to the notice
of Indians the importance of this
medium. Even today, the situation
is—probably an unfortunate situation
—that Indian industries, that s,
industries which are entirely control-
led and owned by Indians, are not so
much interested in advertising as
foreign  business—whether it is
foreign owned industries or Indian
concerns doing foreign business,
importing and so on. They give a
greater importance to advertisement;
they give a larger amount of money
to advertisement though it cannot be
said that Indian industry or business
is so small that it cannot afford to
give a large amount of money for
advertisement. The reason probably
is that we do not realise the import-
ance of advertisement as much as the
foreign concerns do. They feel that
by advertising they could increase to
a very great extent the sale of their
goods; probably,. our people do not
feel that there is. any necessity for
them to. wastee money on advertise-
ment in order to sell their goods.
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‘Whatever might be the reason, it is
undeniable that our businessmen and
industrialists have been rather
reluctant to invest any money in the
advertising business. That is one of
the reasons why you find such a
dominance of foreign business agen-
cies in this country. As far as Gov-
ernment’s policy is concerned, I have
had occasion, many a time, on the
floor of this House to explain our
general policy. I might straightway
say that as far as the spirit of that
part of the Resolution is concerned,
the part which concerns Government
agencies or firms under Government
control, Government’s policy has been
that we should see that Indian con-
cerns are encouraged and preference
is given to Indian advertising agen-
cies, wherever possible. That is not
simply a pious wish or a pious sym-
pathy expressed on the floor of the
House. During the last four or four-
and-half years, we have made a sys-
tematic effort to see not only that
more and more business is given to
Indian advertising agencies but also
that Indian advertising is put on a
:sounder footing. This, of course, can
-only be done indirectly by Govern-
ment because Government has noth-
ing to do with that business directly.
Hon. Members will find from the
statistics that our business has been
«given more and more to Indian
agencies. During the last few years,
‘we have reduced every year what-
-ever business used to be given to
foreign concerns. When I say ‘foreign
concerns’, I mean concerns controlled
by foreigners. That business has
been reduced and more and more
‘business has been given to Indian
agencies. I might here immediately
isay this. Mr. Mahanty said that we
should have a separate unit for our-
selves. Perhaps he does not know
that we have got our own adver-
tising unit which draws up advertise-
ments, decorations, posters, etec. We
are already issuing a large amount
of advertisement direct to the papers.
I am thankful to him for the sug-
gestien but I might inform him that
it has already been acted upon to a
great extent.
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Sarr B. C. GHOSE: Is it true, for
instance of the Airlines Corporation,
that material is handed over to the
foreign concerns which earn a com-
mission and do very little work?

Dr. B. V. KESKAR: What I was
saying was regarding the general
policy of Government. I am coming
to the other aspect but now I am
giving this background in order that
Members might understand the posi-
tion that we are taking in this matter.
I any explaining one or two points
and if hon. Members would listen to
me and put questions afterwards, 1
am quite prepared to answer them.

Mrs. Alva said something about
an answer that I gave. It has been
quoted two or three times here and
so I might eclarify it. The question
should first be understood. She
asked, “Why does not Government
give all these advertisements to
Indian agencies”? I replied, “Because
the Indian agencies are not up to
the standard”. I said, “Certain Indian
agencies were not up to the stan-
dard”. The question was of giving
all Government advertisements to
Indian agencies; it was not for giving
more and more. If the question had
been put in that form. I would
have certainly accepted the sug-
gestion. The question was that all
Government advertisements  should
be immediately given over to Indian
agencies. A few years back we had
given certain advertisements and we
had difficulties; that programme was
not carried out properly and we
found that unless an agency has the
technique and the knowledge and
equipment to put through large-
scale advertisements, we might be
in difficulties if we want that agency
to carry out a big campaign on
behalf of Government. That, how-
ever, does not mean that we have left
off others. We are giving more and
more and there are certainly a
number of Indian agencies which are
quite good and satistactory. Now,
those agencies might not be able to
work on such a scale as we would
like them to do and the moment they -
are in a position to do so, we will

1298 —
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give them preference over the other
agencies which are foreign confrol-
led. This is what I have to say
regarding our general position.

1 would now come to the specific
parts of the Resolution. The Resolu-
tion concerns not only Government or
our general policy which has been
discussed here many times—I take it
that Members know what our policy
is or even are in general agreement
with our policy—but deals also with

the railways and the autonomous
corporations. We have had certain
difficulties with regard to these; I

cannot deny that. The difficulty has
been that though the railways funec-
tion under a Ministry, they are such
a big undertaking that they have
been functioning historically on their
own. The various zonal railways
and others have been carrying on
their business in a very autonomous

way and, therefore, they have been

placing their advertisements accord-
ing to their policy or at their own
discretion. With regard to the
autonomous corporations, the position
is not yet very clear. There has
been a view that the corporations
being autonomous should be allow-
ed to do things in their own way. To
what extent extends autonomy and to
what extent extends Government con-
trol has been something which has not
been’ clearly defined and that is one of
the reasons why in this matter hon.
Members have found certain discre-
pancies and, if I might say so, some-
thing which they consider is not pro-
per, that is, encouragement given to
foreign controlled business and no
preference being given to the Indian
agencies, I might immediately inform
hon. Members that we have taken up
‘his question, that is, there should be
10 contradictory position taken by
Jovernment in general and the auto-
1omous corporations or the railways.
This matter is being pursued and I
mm quite certain that we will come

0 a satisfactory conclusion very
soon. I hope Members will realise
hat because the question of the

wtent of the autonomy of the corpo-
‘ations was in question, a decision
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could not be taken off-hand because
the corporations have to run efficient-
ly. Some of them are big business
undertakings and we do not want any
decision to be taken which will come
in the way of their functioning effi-
ciently. That is one of the reasons
why we have thought over the matter
carefully before taking up any defi-
nite attitude but I might assure the
hon. mover of this Resolution and
other friends who have spoken that
this point had been taken up and 1
think a satisfactory solution will be
arrived. At the same time I might
say with régard to even this part of
the question that it would be a cate-
gorical order to say—which certainly
the Resolution does—that all adver-
tising work should be given to Indian
advertising agencies only. It makes
it binding on us and it is not possi~
ble for Government to accept such a
directive because I hope Members
will realise what was quite rightly
said by Mr. Ghose, that this is a very
specialised business and let us
support it in the way we want to .

Mr. DEPUTY CHAIRMAN:
you take more time?

Will

Dr. B. V. KESKAR: Five minutes

more. If you like I can speak after
lunch.

Mgr. DEPUTY CHAIRMAN: You-
may continue after lunch. The

House stands adjourned till 2-30 in
the afternoon.

The House then adjourned
for lunch at one minute past
one of the clock.

The House reassembled after lunch -
at half past two of the clock, MR..
Depury CHAIRMAN in the Chair.

Dr. B. V. KESKAR: I was observ-
ing, Sir, that when suggestions are
made regarding the switching over of
Government advertisements to Indian
concerns only we have to bear in mind "’
that advertisement or advertising as.

-
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a business is a very specialised sort
of job. We should not think that
advertising means preparing some
motif for decorations or displaying it
here and there or putting in some
advertisements in newspapers. It is
where there are large campaigns to
be organised that technical skill in
adwertising comes into play and it is
there unfortunately that due to what
I said before, namely, due to Indians
including businessmen and industria-
lists not being interested in adver-
tisement or publicity, our country is
a little backward. I do not mean to
say that we will not get that techni-
cal skill or that imagination. Pro-
bably it is there latent, but it has not
developed because there is no demand
for it. Slowly it is developing and I
am sure that soon we will have peo-
ple with that technical skill and that
imagination which can plan big cam-
paigns, etc. Therefore I would request
hon. Members that, when they sug-
gest that Government should give
advertising business to Indian con-
cerns, they should look to the practi-
cal side of it also.

1301

As I said at the very beginning, I
am entirely in sympathy with the
objective, and more and more of our
business is being transferred to Indian
advertising agencies. And, if it is not
done en bloc, the reasons are those
which I stated just before. I therefore
feel that it would not be possible for
me to accept the Resolution though,
with the operative part of it, I am in
full sympathy.

I was greatly interested to listen to
the very nice and reasonable speech
delivered by my friend, Mr. Bhupesh
Gupta, with which 1 entirely agree
except in one thing. He was still
very critical that we are giving a
large share of our advertisements to
foreign companies. I have shown you
before, Sir, that the share of the
foreign agencies has decreased steadi-
ly and, as I said, we are decreasing it
purposely in a gradual way. Our
objective is to see that more and
more goes to Indian agencies and com-
petent Indian agencies. I hope the
mover of the Resolution will not press
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me to accept the Resolution becawse,,
as I said, one part of it is unneces-
sary and the categorical imperative-
that has been put in the Resolution.
makes it rather difficult to operate.
As far as Government’s general policy
is concerned, regarding the question
of autonomous cerporation which has
been brought forward in the Resolu-
tion and to which probably the Reso-
lution is mainly directed, I might
assure hon. Members that steps are-
being taken to see that there is co-
ordination and a general overriding.
policy regarding Government adver-
tisements, and I hope that very soon
you will not have to complain that
there is a contradiction or discrepan-
¢y in this matter.

1302.

That is all T have to say regarding
the Resolution.

Surr V. K. DHAGE: Mr. Deputy
Chairman, Sir, we have listened to a
very well reasoned speech by Mrs.
Alva on this subject. She has taken
a very long time in making out a.
case with regard to the Resolution
that she has moved. Also the views .
expressed by other Members here
have been very much interesting.

Dr. Keskar seems to have pointed -
out certain difficulties in the matter
of his accepting this Resolution.
Nevertheless he has expressed his.
full sympathy with the operative part
of the Resolution. With your permis-
sion, Sir, I might move an amend--
ment to the Resolution that has been -
moved by Mrs. Alva and it reads as-
follows......

Mr. DEPUTY CHAIRMAN: Did you.
show it to the hon. Minister?

SHrr V. K. DHAGE: I have done so0.:

Dr. B. V. KESKAR:

some paper with me,
read it please?

I have got.
but will you

Sarr V. K. DHAGR: Sir, I beg to
move:
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“That for the original Resolu-
tion the following be substituted,
namely : —

‘Having regard to the stronghold
of foreign-owned and foreign-con-
trolled advertising agencies on the
business of advertising in the coun-
try, this House is of opinion #hat
with a view to encourage Indian-
controlled and Indian-owned adver-
tising agencies Government should
show preference to Indian-controlled
and Indian-owned advertising agen-
.cies in the matter of advertising
done by Railways, Government
.companies, Statutory corporations,
Public Service Commissions and
such other concerns including adver-
tising done by Government in
general.’” ‘

1 think, Sir, this amended Resolu-
-tion is in full accord with the views
.expressed by the hon. Minister in the
House just now, and I hope he will
be pleased to accept this form of the
Resolution. I also appeal to "Mrs.
Alva that instead of the Resolution
that she has proposed, this amend-
-ment may be accepted by Her.

Mg. DEPUTY CHAIRMAN: Does
-the hon. Minister accept it?

Dr. B. V. KESKAR: Well, Sir, I
would have no objection to accepting
this in this form because, as I have
expressed, this is the general outlook
.of Government in this matter.

Mgr. DEPUTY CHAIRMAN: Does
-the mover accept the amended Reso-
lution?

SurimaTi VIOLET ALVA: Sir, I
-was still reading this amendment. I
am grateful, I don’t mind if it goes in

this form, in this amended form, but

I would like to press a few points in
a sense. The Ministe}r has shown a
great deal of sympathy to this sub-
_ject that was being discussed from
this morning. I am grateful to all
the Members who spoke on this. Reso-
lution because they have accepted the
underlying. principle. We may have
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be worded, strongly or persuasively
or any other way. In any case the
amendment as given by Mr. Dhage is
acceptable to me and is acceptable
also to the Minister. I have no objec-
tion but, Sir, I want the Ministry of
Information and Broadcasting ¥ bear
a few points in mind. No. 1 is: Why
is the picture continuing to be lop-
sided. I mean the ratio 72 per cent to
28 per cent? It does not change.
Mr. Saksena talked about rigid
nationalism. We are not talking of
rigid nationalism, maybe I have
expressed it in my Resolution, this
rigid nationalism, but it comes
because......

1304

Dr. B. V. KESKAR: Advertising
business is in the private sector and
the question can  be with regard to
Government advertisements only. Of
course what Mrs. Alva said regarding
advertising as a whole might be true.
Yet I do not know what we can do in
the matter as far as the private sector
is concerned. ‘

SHrRIMATI VIOLET ALVA: The Gov-
verment can do a great deal because
the Government, though it may carry
a very small percentage of advertis-
ing, can create a new psychology in
the Indian business world in the sense
that whatever advertisement they
carry is prestige adwvertisement and
they can give a lead that Indians must
go to Indian agencies. That is one
thing.

Another thing that 1 wanted to préss
also is: When we talk of Indian

" advertising agencies we always talk

of their not being up to date, not
competent, incompetent—are the
phrases used. But I would like to

. know how can they become compe-
' tent if they are not financially sound

and how can they be financially sound
unless we ourselves back them?

Dr. B. V. KESKAR: It is a vicious
circle.

SurimaTi VIOLET ALVA: It has to
be broken somewhere. I am very
happy, Sir, that the Minister has given

-varied opinions as to how it should ; us an assurance that he will take it
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up with the Railway Ministry and the
other- Ministries and that the Gov-
ernment are already discussing the
matter., We are at a happy stage
when we shall break this vicious
«circle ard definitely take a right turn
towards the right thing.

Then about training of personnel.
As yet in India these advertising
agencies which do such big business
have not undertaken ary training for
‘the staff. I think a suggestion was
thrown out by somebody that the
Government also should take interest
in seeing that proper personnel is
-trained for the advertising business.
I think it is very necessary.

With' these few: poirits I accept the

:amendment that Mr. Dhage has
- moved.
Mr. DEPUTY CHAIRMAN: I will

put the amended. Resolution to the
House. The question is:

“That for tﬁe original Resolution,
the following be substituted;
namely: —

‘Having regard to the stronghold
of foreign-owned and foreign-con-
trolled advertising agencies on the
business of advertising in the coun-
try, this House is of opinion that
with a view to encourage Indian-
controled and Indian-owned adver-
tising agencies, Government should
show preference to Indian-control-
léed and Indian-owned advertising
agencies in the matter of advertising
done by Railways, Government com-
panies. Statutory  corporations,
Public Service Commissions and
such other coneerns including adver-
tising done by Government in gene-
ral.’”

'

The motion was adopted.

Mr, DEPUTY CHAIRMAN: The
"Resolution is adopted, as amended.

[4-MAY. 1956].
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RESOLUTION RE: FIXATION. OF
CEILING FOR INDIVIDUAL
INCOMES

Sari B. K. MUKERJEE (Uttar
Pradesh): Sir, I move the following
Resolution:

“This House is of opinion that
Government should take neces-
sary steps, by legislation or
otherwise, to fix a ceiling for
individual incomes at Rs. 25,000
per year, and as a first step
towards the fixation of such
ceiling, determine the maximum
emolument to be drawn by any
Civil Servant under the Central
Government at a sum not ex-
ceeding Rs. 1,800 per month.”

Mr. Deputy Chairman, Sir, the
intention of this Resolution is very
clear and I do not know if there will
be even the slightest opposition to it.
However, as there may be certain
Members in some corner of this
House belonging to the privileged
class who may plead ignorance of the
aspirations and demands of the people
of this country, with a view to direct
them to the right path, I will now like
to offer a few points for their con-
sideration so that they may leave the
path that they have been treading. so
long which, in my opinicn, is anti-
social. I hope the privileged people
of this country will mend their ways
hereafter and try to fall in line with
the people and support the aspira-
tions and demands of the people of
this country. ) :

Sir, the country is just starting on
the second Five Year Plan. The first
Five Year Plan is just over and the
Planning Comrnission has stated in
the Introduction to the second Plan:

“Th@ first five year plan ends in
March, 1956. Its approach and
outlock areg part of our common
thinking. It has prepared the
way for achieving the socialist
pattern .of society.” .

The Introduction further says that
the National Development Council
directed the Planning Commis-



